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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, the question is:

"That the Bill further to amend the Constitution (Scheduled Tribes) Order
(Amendment) Bill, 1950 to modify the list of Scheduled Tribers in relation to the
State of Arunachal Pradesh, be taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, we shall take up
Clause-by-Clause consideration of the Bill.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

2} I1S] YT : 7EIey, H IR BRIl &

"o faerae &1 g1iRd far s
..(TTET)...

The question was put and the motion was adopted.

*Disapproving the Commission for Air Quality Management in National Capital Region
and Adjoining Areas Ordinance, 2021
and
*The Commission for Air Quality Management in National Capital Region and
Adjoining Areas Bill, 2021

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | understand that there is
another Bill and a Statutory Resolution. We have The Commission for Air Quality
Management in National Capital Region and Adjoining Areas Bill, 2021. It is a very
important Bill. There is a Resolution and the Resolution is to be moved by Shri
Shaktisinh Gohil, Shri Elamaram Kareem, Dr. V. Sivadasan, Shri Binoy Viswam, Shri
M. V. Shreyams Kumar and Shri Derek O'Brien. Shri Shaktisinh Gohil, are you
moving the Resolution?

* Discussed together.
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SHRI'  SHAKTISINH ~ GOHIL  (Gujarat): Sir, | moved my Resolution
....(Interruptions)... . on Pegasus... X% Gl XNer %I...@EIH?IF-I)... forar g@ﬁ
E1...aY)... AENE BT S99 B1...(THM)... T8 IR arrogance BIS AR B8 A
S oY, I8 W AN 21..@agH)... H AT Resolution move &Rdl

... )...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Are you moving the
Resolution on this subject? You have to move the Resolution. ... (Interruptions)...

SHRI SHAKTI SINH GOHIL: | am moving the Resolution, Sir. | move:

"That this House disapproves the Commission for Air Quality Management in National
Capital Region and Adjoining Areas Ordinance, 2021 (No.4 of 2021)
promulgated by the President of India on 13™ April, 2021."

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Thank you. The
Resolution is moved. ...(Interruptions)... Shri Bhupender Yadav to move a motion
for consideration of the Commission for Air Quality Management in National Capital
Region and Adjoining Areas Bill, 2021.

THE MINISTER OF ENVIRONMENT, FOREST AND CLIMATE CHANGE; AND THE
MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV): Sir, |
move:

"That the Bill to provide for the constitution of the Commission for Air Quality
Management in National Capital Region and Adjoining Areas for better
coordination, research, identification and resolution of problems surrounding
the air quality index and for matters connected therewith or incidental thereto, as
passed by Lok Sabha, be taken into consideration.™

The questions were proposed.
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The first speaker is Shri

Deepender Singh Hooda. ...(Interruptions)... It is very important for Haryana.
...(Interruptions)....
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5t s Rig ge1 (8Ra) : g=gaTe, R, 31U wel i gs e skamon & fou
HEayul g1 TTHIeIR, BRITON yguur Ifed g4 =12 ql 9 4l red € fob arreil didl @l
31281 AIAIERYT &, olfdhd 39 [deT § U o1 vl A1 8, Sl fhdm | |wtaa
Bl...aHM)... § 9 o IR 3, 99 {5 &7 4 ofd &1 #)7 A1s® v o
Bl1...(aEH).. Fg9 H U7 araraxl g1 39 el # fam &1 9 ofd 8 #_7 A1

...(TTET)...

IUHTEIE (S} YRR BIferaT): 3IHT ASH 37 2

21 ST e g1 § 91 31 919 R 8T €1 59 91 & rgeoe-15 1 foran AT 8, the
Commission may impose and collect environmental compensation from farmers
causing air pollution by stubble burning, at such rate and in such manner, as may be

prescribed. AT [ HHIEM fHHAT TR SRATHT SJHIMT 71 bl 2l

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Don't disturb the Member.
....(Interruptions)... You are disturbing the Member. ....(Interruptions)...

#t <1 g gen: < UguURMEd g1 A1y, oifed framriza w8l g Ayl
..(TAYT)... BN BT 99 d & S ATSH 9 B DI UAT &, 379 $8 I8 & (&
fPATT T I oIl &1 HIg &< Tl 81| H o fherl & 19 of =1 arem - *

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The Bill is on air quality.
....(Interruptions)... .

it i R gen:

THE  VICE-CHAIRMAN  (SHRI  BHUBANESWAR  KALITA): No, no.
....(Interruptions)... . The Bill is on air quality. ....(Interruptions)... . Mr. Hooda,
the Bill is on air quality. ....(Interruptions)... .

2 s R gsn:”

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Come to the subject.
....(Interruptions)... . You are not speaking on the subject. ....(Interruptions)... .
That is the problem. ....(Interruptions)... . That is the problem.

* Not recorded.
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....(Interruptions)... . Nothing will go on record. ....(Interruptions)... . Nothing
will go on record. ....(Interruptions)... . Thankyou. ....(Interruptions)... .

SHRI PRASANNA ACHARYA (Odisha): Sir, | will be speaking in favour of kisan.
e <[ &1 S ART S %\r, | am speaking in favour of that kisan.

....(Interruptions)... . My appeal to all the Members is this. ....(Interruptions)... .
Kindly listen to me. ....(Interruptions)... .  Sir, no doubt, this is a good Bill.
....(Interruptions)... . This Bill should have been brought much earlier.
....(Interruptions)... . But there is one provision.... (Interruptions)... . The Bill has
already excluded farmers from the scope of penalties. ....(Interruptions)... .
However, the Commission may collect an environmental compensation from farmers
for causing pollution by stubble burning. ....(Interruptions)... . | oppose this
provision, Sir. ....(Interruptions)... . Farmers cannot be taken to task
....(Interruptions)... Farmers should be educated....(Interruptions)... . Farmers
should be enlightened. ....(Interruptions)... . Farmers should be trained.
....(Interruptions)... ~ So that they know the bad side of stubble burning.
....(Interruptions)... . | would request the Minister to kindly consider it.
....(Interruptions)...

The Bill includes representatives from crucial Ministries. However, it appears
that the Government has taken a more scientific approach to air quality management
instead of a scientific-cum-social approach. ....(Interruptions)... . It is a social
problem, Sir. ....(Interruptions)... . The Government should take this aspect also
into consideration. ....(Interruptions)... The Bill should have representation from
the Ministries of Health and Family Welfare, Rural Development and Labour. Since
persons within these domains are disproportionately affected by air
pollution....(Interruptions)... . There is no representation from farmers' bodies or
unions. ....(Interruptions)... . Sir, in this Commission the Bill does not provide any
representation from farmers' bodies or farmers' unions. ....(Interruptions)... . That
is the lacuna in the Bill. ....(Interruptions)... . So, farmers' representatives should
be included in the Commission. ....(Interruptions)... . However, under Clause
3(3)g, representatives of 'any association of commerce or industry' may be co-opted
in the Commission as members. ....(Interruptions)... .  This is ambiguous and
leaves room for debate regarding whether farmers' representatives would fall within
these categories. ....(Interruptions)... .

Mostly understaffed State Pollution Control Boards work primarily in an
advisory capacity to the State Governments. ....(Interruptions)... . Considering
now that the Commission's directives are confined to NCR but would overrule any
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directives of the State Pollution Control Board, it is unclear how the same would be
implemented considering that many such directives would require cross-border
cooperation. ....(Interruptions)... .  Therefore, singling out the National Capital
Region is inexplicable, considering that Mumbai and Chennai are also very heavily
polluted. ....(Interruptions)... . Furthermore, the National Clean Air Plan lists 122
non-attainment cities including 23 in my own State which is Odisha.
....(Interruptions)... . No doubt the Bill is a step in the right direction.
....(Interruptions)... . However, it is focussed only on Delhi-NCR.
....(Interruptions)... . It should expand its mandate to focus on air quality in
adjoining areas in addition to non-attainment cities in States. ....(Interruptions)... .
With this, Sir, | support this Bill.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Next speaker is Shri R.S.
Bharathi.

SHRI R.S. BHARATHI (Tamil Nadu): Sir, today, in this august House, democracy is

in danger. ....(Interruptions)... . We are having a discussion on quality of air.
....(Interruptions)... . Let us discuss about the quality of democracy.
....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Bharathi, we are
discussing air quality. ....(Interruptions)... . Your subject can be discussed later.
....(Interruptions)... . We are discussing air quality. ....(Interruptions)... Do you
have anything to say on this subject? ....(Interruptions)... .

SHRI R.S. BHARATHI: Sir, the country is interested more in what has happened in

Pegasus. ....(Interruptions)... . Why is the ruling party so scared to discuss about
this issue in this august House? ....(Interruptions)... . This is the fountain of
democracy. ....(Interruptions)... . And they are reluctant. ....(Interruptions)... .

THE  VICE-CHAIRMAN  (SHRI BHUBANESWAR  KALITA): Thank you.
....(Interruptions)... . Your time is over. ....(Interruptions)... . Next speaker is Dr.
M. Thambidurai. ....(Interruptions)...

DR. M. THAMBIDURAI (Tamil Nadu): Thank you, Sir, for giving me this opportunity.
....(Interruptions)... . We are supporting this Bill brought forward by the hon.
Minister. ....(Interruptions)... . India is committed to create a clean environment and
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pollution free air as mandated in the Constitution of India. ....(Interruptions)... .
Also, there is a need to evolve and implement a consolidated approach for
monitoring, tackling and eliminating the causes for air pollution and identifying,
specifying and rigorously enforcing measures for elimination and mitigation of air
pollution, including but not limited to, controlling or eliminating the activities of stubble
burning, vehicular pollution, industrial emissions, road dust, biomass burning and
urban construction. ....(Interruptions)... . Pollution is coming from these, as the
Minister has mentioned. ....(Interruptions)... . Nowadays, we are giving importance
toit. ....(Interruptions)... . Because air pollution is affecting us. ....(Interruptions)...
. S0, the Government has come forward with this kind of a Bill. .... (Interruptions)...

Sir, | request the hon. Minister that it should not be for Delhi alone.
....(Interruptions)... . Have it in other parts of India. ....(Interruptions)... . In many
places, pollution is there. ....(Interruptions)... . Pollution has to be controlled.
....(Interruptions)... . For that, | request the hon. Minister that not only in the Delhi
city, in other parts also, you should consider how to control pollution.
....(Interruptions)... . Especially in Tamil Nadu, there is pollution from burning,
vehicular pollution and other pollutions. .... (Interruptions)... Therefore, | request the
hon. Minister for that. ....(Interruptions)... . We support the Bill brought forward by
the hon. Minister. ....(Interruptions)... . It is high time for the Minister to take it up.
....(Interruptions)... | appreciate the hon. Minister and the hon. Prime Minister that
they have come forward with this Bill. .... (Interruptions)... . Thank you very much.
....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Next speaker is, Shri
Ayodhya Rami Reddy. ....(Interruptions)... .

SHRI AYODHYA RAMI REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, | thank
you for giving me this opportunity to speak on the subject of air quality management in
NCR. ....(Interruptions)... . This is a very good Bill. ....(Interruptions)... . From
YSR Congress Party, we are supporting this Bill. ....(Interruptions)... . As you are
aware, the adjoining areas of NCR have a major pollution problem.
....(Interruptions)... . We need to look at agriculture, manufacturing industry,
services industry and infrastructure. ....(Interruptions)... . All the four areas are
contributing predominantly to air pollution in this region. ....(Interruptions)... . About
100-150 kilometres radius of Delhi is the major air pollution creating location.
....(Interruptions)... . This needs to be certainly addressed. ....(Interruptions)... .
This Bill is coming out with all the relevant points to address this. .... (Interruptions)...
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This is for the adjoining areas of NCR where the force of pollution may cause
adverse impact on air quality. ....(Interruptions)... . It has to be addressed.
....(Interruptions)... .  Things are being worked out from time to time.
...(Interruptions)... The monitoring and management of air quality in the Delhi NCR
region has been done by multiple bodies - the State Pollution Control Boards, the
State Governments in the region, and the Environment Pollution Prevention and
Control Authority (EPCA). ...(Interruptions)... The Bill seeks to create an
overarching body to consolidate all monitoring bodies and to bring them on one
platform so that air quality management can be carried out in a more comprehensive,
efficient and time-bound manner. ...(Interruptions)... This Commission will
specifically look at the Delhi NCR and adjoining areas whereas the mandate of the
CPCB is to serve the whole country. ...(Interruptions)... There is a need to put up a
similar focus on urban municipal waste management and industrial
pollution..... (Interruptions)... Finally, it is a great step undertaken by the Centre
because earlier there was no single accountable body, authority, Ministry or State
which was empowered or dedicated to ensure coordination among stakeholder
States. ... (Interruptions)... This Commission must focus on implementing the Plan of
Action on ground through PPP model for sustained Ilong-term impact.
...(Interruptions)... With this, we support the Bill from the YSR Congress Party.
...(Interruptions)... Thank you, Sir. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank  you.
...(Interruptions)... One hon. M.P. was showing placard infringing the right of the
hon. Member who was speaking. ...(Interruptions)... Please do not do that.
...(Interruptions)... Please do not do that. ...(Interruptions)... Now, the next
speaker is Shrimati Jharna Das Baidya. ...(Interruptions)...

SHRIMATI JHARNA DAS BAIDYA (Tripura): Thank you, Sir. ...(Interruptions)...
The Commission for Air Quality Management in National Capital Region and Adjoining
Areas Bill, 2021..... (Interruptions)... First, | oppose the Bill and | am saying, FAR Q0
H ST 1 BTl 954 @RI 2| BT, ASIGR, ST, Aigdl - 9 AIel bl Y el 3 N7
FRb AR A1 3R I8l ==l 8l 81 W& &l MY ANl d ofex i ©, 9!

...(TGET)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): That is not right, Jharnaji.
...(Interruptions)... Not like this. ... (Interruptions)...
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SIH STRAT SR S« SUHHTEIE Sil, ol 89 AN Gl b ST

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Not like this.

...(Interruptions)... Thank you. ...(Interruptions)... You are not speaking on the
subject.  ...(Interruptions)... The next speaker is Shri K.R. Suresh Reddy.
...(Interruptions)...

SHRI K.R. SURESH REDDY (Telangana): Sir, | stand to support the Bill but we have

certain reservations. ...(Interruptions)... | would like the hon. Minister to see
Chapter Ill. ...(Interruptions)... Clause 15 of Chapter Il clearly says that the
Commission..... (Interruptions)... This is regarding farmers. ...(Interruptions)...

Just bear with me for a minute. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. lady Member behind,
please withdraw yourself from that place. ...(Interruptions)... Please withdraw from
that place. ...(Interruptions)... You cannot infringe on the right of the speaker.
...(Interruptions)... You cannot. ...(Interruptions)... Please. ...(Interruptions)...

SHRI K.R. SURESH REDDY: This is a Clause where there is a question of penalizing
the farmers. ... (Interruptions)... On Clause 15, Chapter Ill, | request the Government
to reconsider this particular Clause where you are penalizing the farmer for no fault of
his. ...(Interruptions)... If you see the record of pollution, the pollution caused by
stubble burning in Delhi and surrounding areas is only 4 per cent of the entire
pollution. ...(Interruptions)... And the reason for that.. ... (Interruptions)... One
moment please. ...(Interruptions)... The reason for that -- | request the
Government's  kind consideration -- is because of climate change.
...(Interruptions)... S[A-STs H 99 B Sl o, A1 Ridar H Hers gl of iR
3 d7h there used to be rain, there used to be air movement. ...(Interruptions)...
There was no pollution coming to Delhi. ...(Interruptions)... But, now, because of
the climate change, cropping pattern also has changed. ...(Interruptions)...
Because of this reason, the pollution in Delhi area is increasing. ...(Interruptions)...
So, let not the farmer be penalized for this. ...(Interruptions)... | compliment the
hon. Minister on assuming charge. ...(Interruptions)... He has come out with a Bill
which would definitely clean up the air quality not only for Delhi and surrounding
areas..... (Interruptions)... Sir, but, | would request and ask him to consider air

* Not recorded.
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quality be it in Delhi, Mumbai, Chennai or in some remote area has been
deteriorating. ...(Interruptions)... So, air quality should be a part of healthcare.
...(Interruptions). .. Like, how we have taken drinking water as healthcare, consider
even air control, air pollution as part of healthcare. ...(Interruptions)... Sir, the other
issue on pollution as regard is the funding for the Commission. ... (Interruptions)... In
the various objectives and various responsibilities bestowed upon the Commission,
they said that increasing plantations also is part of that. ...(Interruptions)... Who
would be funding that? ...(Interruptions)... The States would fund it or will the
Government of India give the funds? ... (Interruptions)...

Finally, Sir, when you said that four States are part of that, are the four States
entirely part of that Commission or are the four States partly part of the Commission?
Thank you, Sir. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Next is Prof. Manoj Kumar
Jha. ...(Interruptions)...

PROF. MANOJ KUMAR JHA: Hon. Deputy Chairman, Sir, thank you very much.
Tgel Al 31U &1 & [oTQ...(EET)... WISTdT & s d12fl ded 2, A1 319 &1 & o1 fh —

" NN N ~ \ L gE\ W
397 98 ¥ AN 8, I PUIY v,
3T9P] 7S] & TR QY b 2"

TR, feeepd & fob TgoT uR et 311 X7 8 SR I8 /=i H31 off &1 ggel fdel
g, offhT Q21 HI F41 | S STE% °9lell AT &, [hami & ol ST STex ’iell 31, 39
UGV BT FIT B2 ... (AHT)... I (Al & [T F1 B2 ... (EH).... 15T B
GRET & A UR Sl STER °lell ST &1 &, YA, Yeb U1 SUHRUT, 1 Adh &R T
ugdT {31 AT 21....(FFE).... 9, 39d 21 {5 319 Hf I|a! oig # Bi...(caegm). ..
§ FHSICT § [ I8 A8V &, 79 SPR BIs I ... a8 ). .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.
...(Interruptions)... Thank you. ...(Interruptions)... The next speaker is Shri G.K.
Vasan.

SHRI G.K. VASAN (Tamil Nadu): Sir, | would like to kindly tell the Minister that the
Commission appointed today should have enough powers that they should tackle the
situation for the Delhi residents to breathe clean air. ... (Interruptions)... They should
also tackle this menace with the neighbouring States and avoid confrontations.
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...(Interruptions)... Kindly see that all the States, neighbouring Delhi also, should not
be polluted. ...(Interruptions)... | find that the Bill provides for a representation of
experts in the Commission, and also for adequate safeguards, they are appointing
sub-committees for research, monitoring and also for enforcement.
...(Interruptions)... The Commission should not hesitate to impose strict penalties
for every violation of the pollution laws. ...(Interruptions)... With these words, |
support the Bill. ... (Interruptions)... Thank you, Sir. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is Shri
Sushil Kumar Gupta. ...(Interruptions)... This Bill is about your State.
...(Interruptions)... Now, please speak about the Bill. ... (Interruptions)...

St geer PaR a1 (I o 8, ool - SudTeme HEGw, § amget
ﬁwmﬁami%ﬁ%mwwﬁaﬁm environment WX &
AICI...(AET)... 3T HUT HRP W] AISSH da A DISTYI, H AIH BT TS B
1T PR VBT §l...aU)... § YU AIed SN Bl goTs ol § Fifd I AERy]
R AT8d | IIaTaRvl GER & [oly 3 I H31ed ol B, Fa¥ ygel § IdD
foTQ 3Tyl qeTg <1 gl 31Ty ¢ #3194 §1 § faoell & 4w # aa1 | faeelt 7 faoed)
HRBR F Ao, dIgsll, IR §SwiISl, FR vehicles ...(d9M)... W, 9 UH
T &1 T S 1....(FaHT)... UG HISYT & H31 * 3R * =1 Wieil AR ATell Bl BE B

...(TILT)...

SUHHTEIE (St IR FIferam) : S AR Y81 Usic T8l &, 3T 39 UR AR T8
I Fdhd 1 You are taking names. ... (Interruptions)... That should be expunged.
...(Interruptions)....

Y eI PR AT : TR, H IIRIY &1 o1 I8 &, dfch § I8 He] d18dl g (b 59
WE ¥ dAERv WRE T8l HRAT AL (@FUH)... didEse df - Sid
T ... @LT)... § MU 8 BT § (% 399 91 & 31=us 156 # fhd &l ol < &t
91 Bl T3 gl...(FIU)... WEHR & I8 IR 99701 2 6 foam &1 o =
S1...(CTGHT)... TIT I 37T ... (SLT)... HIC H JAThR < I B1...(TaET)...

THE MINISTER OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, | have
a point of order. ... (Interruptions)...

* Expunged as Ordered by the Chair.
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SuqHTEge (3 YeAaR diferan) : HUAT A Yo A IfSY...(@@EH)... Point of
order! ...(Interruptions)... | have allowed a point of order. ...(Interruptions)... Yes.
...(Interruptions)...

THE MINISTRY OF MINORITY AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, it is
point of order under Rule 235. It is very clear that says ‘shall not interrupt any
Member while speaking by disorderly expression or noises or in any other disorderly
manner.”

TR, 3R IS & G B ST I18d =, dl Sd! dradid § gger Uer
HRAT, S8 Il T 41, I9d I W BIhY Wible o i I, ARSI BT,

..(CTAHT).... JMYDBT G AT ... IET)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is
Shrimati Vandana Chavan.

it gefier PAR TET : AR, SMMU g1 Wigc A% 3ifex & oy 1= # & I &
...(FFIT)... 431 1 A1 g2 B ST .. (aeT)...

SyauTener (it Ya==aR HIferar) : 3TUD! 7 G BT TS B ..(FGLT). .

SHRIMATI  VANDANA CHAVAN (Maharashtra): Sir, the mike is not on.
....(Interruptions)... . Sir, it is absolutely a shame that the Government has to now
come forward to address the issue of pollution after the Supreme Court directed it.
Twenty cities out of the thirty....(Interruptions)... . Sir, instead of doing this, this
Government is unnecessarily snooping on the people, bringing in companies like
Pegasus unnecessarily, and not addressing these issues. ....(Interruptions)... .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shrimati Priyanka
Chaturvedi.

st Rt agqddt (FERTY): WR... ..(@aU).. @Sl 99 9o gl
(AdYT)... WX, ﬂ?ﬁf 3T The Commission for Air Quality Management in National
Capital Region and Adjoining Areas Bill, 2021 & SR ¥ dTd ®RA BT HIdT AT B,
-(AdYT)... G forg § SMuad! MUY %Z'I (EH?I‘ETH)?T&’\_rﬁ air quality management
Bill €, IE Al & A 81 ...@@agm)...
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Tiruchi Siva, please
don't disturb her. ....(Interruptions)... . Mr. Siva. ....(Interruptions)... .

il fOiepT aqdal : AR, B9 GNT AfSeTall & GREl B d1d B o, ...(agH)... 89
SRISHTRT B 91 B &, ...(aHM)... B9 [HAMHI & 910 R ©, ...(FGEH)... I§
HIHT JHTAT HRAT Bl ..(FIHH)... W FIH I §9@ &I 91 I8 ¢ & S e
SiYcd H Al 9 O dSd! BT TADHR &l T &l .. —GEH)... I Fa] B & forg
TR 81 &l ...(CTaE). .

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please don't disturb her.
....(Interruptions)... . | request the other Members who are standing behind her,
standing with her, not to disturb her. ....(Interruptions)... You are not allowing her
to speak. ....(Interruptions)... . Thank you. ....(Interruptions)... . Now, the hon.
Minister to reply.

31l MU= I1Ga: AT SUFHTEIE Helqd, §H faooll § a1 UgUUT Bl i+ b forg
T W H BT Dl AT B & (g I8 [l o 31 T ...(aE)... 39 9 I
3t & dluws g ggr, & ua= amard, ol R.uy. 9Rdl, 21 H. odiges, s
31TeT XY ST, A SR G Je, #1 P, 7R, GRS, Ul FAS $AR 9, A
SIY. . e, 21 Geiier AR Jwr, St daT gearor 3R ST ST adadl Sit <
PO 7 PV 475 IWT B IR Bl ... @GUH)... BT, & 9 Ty ) o1,
ifh Fe ¥ eals Jguul S1eT € ... (@aU)... 3R g1 U1 T & [ Sl e
qIeHT WY 18 X2 o, S2 |l 3HTaa =1 H1 TAT {61 11 .. (@EE)... U= 4§
e W ©Y F HE1 dedl g (6 AR WRGR Y #31, R Al St & g A
HIRT P TITIRUT Bl e 1 & ol Y1 aRE 3 Uiiag © ... a8 )... 3R g4ifely
B SN IE fdel TR 3T 81 ...(FFHT)... 89 I8 ST & fob UTAIAR &3 H Sl 9guol
D TR €, S ABY THI-GHI TR 1T & Hoig o 2 21 LL(@agT)...
AT TIRARIR &1 <11 &1 &, SEH Sl UgyYl 2, 9P o Sil a1y & &, SHb air
shed @1 UEAT HRAT S]] © ...(@GET)... 311X air shed &I U89 B gY [aeell R
WW-W%@W%%\}, G%TEFQ_CBW mechanism develop BT TS
2\4‘, ST mechanism ) WW ?ﬂﬁ, ECIEIER ﬁ IR 3T H U coordinated MED
Y 39 FET BT FHIE el | ... (@a8)... I8] U 48 g1 St 3R I8 3
ST A g1 fawy 9 €, R H 819d 9 W 631 18] g ...(@aHTH)... d R-IR
S99 f9d & HIFRH 15 BT Seeld B &, [O1d gRT d fBAMI & (9T B ofdhv Y|
...(AHT)... A H IT BT I8 g b 3R d W 15 A Y8l Ha 14 S,
al 9 criminal offence T&l S &1 A9 UIRT AR 14 H &l .G )... ofdhd
TR 14 H T WY A H&T AT T - "Provided that the provisions of this section shall
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not apply to any farmer for causing air pollution by stubble burning or mismanagement

of agricultural residue." ENCIIRE qﬁ TIF A decriminalize fHar ®
...(TTET).. 394 GRI&T a1 &1 U4 (a1 B ... (aeT)...

URIT AT Sl <1 SORT A9y I8 IS 2 1 faeell & - fher agd
TSI AT # € 8k fami &1 ufaffea s f9a 7 891 @il ..(caasm)... v
31Tem Sft, # 39! I8 I =TS § & air quality pollution @1 ST body 8, ST Sl
Section 3, sub-section (k) g, Sb IR, 'three members, being stakeholders
from such sectors as agriculture...'. TideaR W Gafd Uh IRH 59 HHIE BT
HEI BT, il 8H Ig ST o 1o 3R ATAMERYT Dl T8 g1 &, dl HIY &
IR 1 $9H qR AR | UM 8141 12yl ... (Fag). .

HEIed, H TR I8 Bl d18dl g (o &4 Sl I8 U mechanism AHR T &,
I8 mechanism TTHIRR & I UGHUT bl FHATE HR & [Ty Tb ATIT mechanism
&I, AT mechanism BT T2 SH$ ATA-E1- A1 TEHTT WY 811 ...(GE)...
Ig AEYRT 39 A1 H BN fh U TRW S8l 399 YaAucs, fham, giuie iR
SN & afae 81, o 98] goRl R g9 faoell 3R TadleR &1 S qHiuad
TSI ARBN &, I I Ul 8H1 ..(aer)... $9 A8, 1Y UgHUT Bl FHRIT &
FHATYT & o7 8H Uab a1k | AEHIT SAlhei s o ATEIH H $9 institution B ST B
I Bl ...(TGE). .

ABIGY, § HET AN [ 39 HRATH & I H TIHIRIR IS H IR Hgy]
DI AR BRAT, IHBT AT DHRAT, S (1Y enforcement, TAfT T AT BT
NS oA 81 ...(FaLT)... 89 Sl J AR FEANTHRI I BAl, 39 Hae H & I8
ﬂﬂmfﬂ%ﬁ%ﬁﬁsﬂﬁﬂéﬁmﬁaﬂﬁﬂ?ﬂ%ﬁwéﬁﬂﬁaccountableEﬁfl
...(TAT).... AT TART ST I8 TAAIRIR BT §IS g1, 39D RUIC & a9 HH9G &
A I ST ... 89 faoell $l W@es a1y 3R e d1aravvl oF & fofg
R T F IREg Bl ... 37T O Y ISR 7 91l 8, S8 9 S1fade”
ARl 7 59 [de1 31 T {61 21 ....(@Ge)... I UG Bl [J97 b5 ARPR &
e 7T B ...(FAHT)...

AR, UG AT Sl A Qb (49 I8 ISTAT AT o T g Uguvl & oy <21 &b
qre! el § W & A yeR & g9 {6 2§72 @@, H 9dm 9rEdr § 6
&Y <3 ¥ a1g UQUYT B Ueh IR Pl oIebx MY &1 ...aT).... A= 2rexi 4 g4+
A= gepR & |IF W Y 2, A1h I & 3fER S a1g UG &, SHBI §H ¥
AR | AT R b 3R FHI- T TR IGD a8 H SUTT H B Ab | ....(@GL). .
SIFRIT A STelary UReci bl iR Sl Hl v 96 I8 &, S Ui 9IRd gR aRIh o
Ufeg 1 ... GEH)... YR 8 i1 Jhicid Soll 8, S8 g4 AT YeTH H31 Sff &
e ¥ TRAIC I QN A1 I UG (5T B ...(FaE)... &A1 Sl NDC & T8 T g
g, TITaR0T & &5 § 9 9% AMS §91¢ & 3R §H Ig Bl dlad & b IR
99 # U Ry aRRRUMT # 89 39 F &I o 31U &l ...(agT).. <fdh 396
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T, B9 39 U&H W I Pl dI8d o (b SR AXBHR G 2l § a1y UGyl 3R
&g UGV Bl FATK HR ST & JATARY] DI R BT A8l &, Aoy § |4
AT U ET HO (e faeell & arg TguuT Bl b b [T I8 Sl gab JaTferefiel
fet 3T 2, SHH! U IRT H I 99 AP AU FgAN USH N, g-Iarg|

...(TTET)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, | shall first put the
Statutory Resolution moved by Shri Shaktisinh Gohil, Shri Elamaram Kareem, Dr. V.
Sivadasan, Shri Binoy Viswam, Shri M.V. Shreyams Kumar, Shri Derek O' Brien.

..(Interruptions)... . Shri Shaktisinh Gohil, do you want to say something?
....(Interruptions)... . Then, you have to go to your seat. ....(Interruptions)... .
SHRI SHAKTISINH GOHIL: Sir, | move my resolution. ....(Interruptions)... . X,

AYHR DI arrogance J BIS9 8l 9 &l Bl . (a‘J?-IHTH) B9 & foav &x %I'“}IEH‘%r
TE Bl ... 84 I8 DI GReq dl f=1 2, fova & e 8, 988 & e
21 ...(GHT).. ST #RT S resolution B, 3P foIT BTSY 2SR # TEHT TRBR &
RN 81 ... IRGR 889 3ffex § oYl ...(F4H).. 89 989 ared
2 1...(9UH).. 89 918 © (&b SH T ...(aegT)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank  you.
....(Interruptions)... . Thank you. ....(Interruptions)... . Okay, you have already
moved. ....(Interruptions)... . Now, | put the Statutory Resolution moved by Shri
Shaktisinh Gohil to vote.

The question is:

“That this House disapproves the Commission for Air Quality Management in National
Capital Region and Adjoining Areas Ordinance, 2021 (No.4 of 2021) promulgated by
the President of India on 13™ April, 2021."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The question is:

That the Bill to provide for the constitution of the Commission for Air Quality
Management in National Capital Region and Adjoining Areas for better co-ordination,
research, identification and resolution of problems surrounding the air quality index
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and for matters connected therewith or incidental thereto, as passed by Lok Sabha,
be taken into consideration.

The motion was adopted.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): We shall now take up
Clause-by-Clause consideration of the Bill.

Clauses 2 to 31 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, | move:

"That the Bill be passed."

...(Interruptions) ...
The question was put and the motion was adopted.

*Disapproving the Essential Defence Services Ordinance, 2021
and
*The Essential Defence Services Bill, 2021

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, we have

another Statutory Resolution disapproving the Essential Defence Services Ordinance,
2021 and the Essential Defence Services Bill, 2021 which will be discussed together.
Now, Shri Elamaram Kareem, do you want to move the Resolution?

SHRI ELAMARAM KAREEM (Kerala): Sir, | move:

"That this House disapproves the Essential Defence Services Ordinance, 2021 (No. 7
of 2021) promulgated by the President of India on 30" June, 2021."

* Discussed together.



